IN THE NATIONAL COMPANY LAW TRIBUNAL: NEW DELHI

COURT -1V
ITEM No.1
IB/911/ND/2022
IN THE MATTER OF:
POLYRAW ENTERPRISES - Applicant
Versus
KKSPUN INDIA LIMITED Respondent

Order under Section 9 of IBC, 2016.
Order delivered on 02.01.2023

Coram:
Mr. P.S.N. PRASAD,
HON’BLE MEMBER (JUDICIAL)

DR. BINOD KUMAR SINHA,
HON’BLE MEMBER (TECHNICAL)

PRESENT:
For the Applicant
For the Respondent

ORDER

Heard the submissions made by the Ld. Counsel for the
Operational Creditor. Certain invoices which were attracted by Section
10A of the Code, 2016 have to be excluded. Therefore, the applicant has
prayed for an opportunity to withdraw the present petition and prayed
for liberty to file fresh petition by excluding those invoices which were
covered under Section 10A of IB Code, 2016.

Leave prayed for is granted.

The present Section 9 application is dismissed as withdrawn with
liberty to file fresh application, if the outstanding invoices exceed

threshold limit of Rs.1 Crore.
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DR. BINOD KUMAR SINHA, P.S.N. PRASAD,
MEMBER (TECHNICAL) MEMBER (JUDICIAL)

Order dated 02.01.2023
Amit Steno



